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6., ORDER DATED 18,5,2000,

Heard Mr.P, V. Ramdas,leamed caunsel for the
appl icant and Mr.B,K,Naydk,learned Additional standing
Coansel appearing for the Respondents and have also
perused the records,

Petitioner's grievance in this case is that
while working as epDPA in Bhatipada s0,he applied
in respmse to a notice for taking the Departmental
zxamination.for promotion to the cadre of Postmanl
and in the order dated 26,12,199,at Annexure=l,

he was declared to have come aut successful ,Other
A

persmn§ who also came oit successful were given

appolntment as postman but his oxder of appalntment
was withheld, That is why, hehas come up in this

original Application #bt atdirection to thecRespondent
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No,2 to issue appointment and posting order to him
in pursuance of annexure-l. —~

respdents have stated in thelr counter that
while applying for appearing at the Depétx'tmental
mxamination, applicant filed a SLC in which his date of
birth was shown as 01.,09.1953 and on verification with
tbe schodl authorities, this SLC was fo.lnd to be a
bogus cne and it was reported by the school that he
had not passed class -VIII.Subsequently applicant
submitted a SLC in whichhis date of birth was shown
as 1,9,1956, Respandents have stated in their coantex
that on verification this sSLC has been found genuine. /
I+ has been further stated by the Respndents that the
case of the applicant was referred to the regicnal.
office who directed thatthe applicant's case shaild
be pat up before the Reviow DPC in order to take a final
vier in the matter.Itls further stated that in pursuance
of the oxder of the Tribunal one post of Postman has béen
kept vacant.In view of the above, this QA is disposed qnf
with a direction to the Respondents that the case of the
applicant should be p'lacedbefore the Review DPC within
a pericd of 90 days from the date of receipt of a copy
of this order and a final view be taken with regard to
his appointment/posting as postman.It is further , ¢!
noted that if the applicant has any grievance with ree_._-éﬁcl
to the final order to be passed by the authorities,
he is ffee to approach thie Tribunal,

with the above coservaticns and directions,
the Original application is disposed of,No costs,
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